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COVERMMENT OF FUNJAR
NMEPARTRMERNY O EXCERE ARD TAMATIONN

Ty ——

SOTHFICATIHON

b Z8th baveh, 01T

Mo, GERBUPA ITMEESHAmd (13307 HITT.— [0 exercise of the powers
enmfered b secting 59 of the Pnajah Fxcise Act, 1914 (Punjab Act Ko, | ot 1914, aml all

her powers enabling me m ths behali, 1, Asurar Agacwal, Financial Comimizsionce

{Tawntiont, Covernmen of Pumabs make the faflowing reles fudher 1o adeod the Pungak

Liyuor Lrcense Bules L9506, namely: —

RULLES

These mles may beccalled the Posjab Lpeor Liceasse { Amegndment } Rules, 2047,

{21 They dhall come it foree o and with efTect fram the dite of their publization
in the Official Gozete in respect of the procadure e e allotinent of liguor
vends, allatment oo, applicatinn fee, sceurity annunt, repcwad ni'fim:n:a:.:s and
g na sk g ts and o eespeet ol wlher matbees, s cules shiall Comg nte
Fraige tui andd with elfecr from Bat dayv ol April, 2017

i In the Pungak Ligoor Livense Riles 1958 (hereinalier referred Lo ws the seid
eulesy, momade i the teble, under the heading captioned g " [ Foreign liguir
afree Fann Le0, the foms -0 A (IMPL)L, L-TA (BB, L-FA (BEER], Foin
1218 ol the enteics iglarang therern, shall be amitted and thegeattor, tho 1ol lawiig
Fremeand entries velutm Ursreto sl be userted, mamely:-

"Ll (mpurt) W bl sade e ol Indhin Pizedtes  Collectorwilh onlbectar”

(upplmetay Made Fomipn Lagear b s

Lietnse o d.-1) liaptedd Frrcien e, apyrovalod

[Feey, Wik and Remle o Exuise
Crrink feverapes i the [ nmimisasanges
rele, asbavized o pachiase
lieyu s e vl Semnc arwd
Cligtoan Honrlad Wiarehonsg,
1. Indhesyid mibes, Forenle 25, ke Doflowipe mole sholi be subsinuted, nanpele -

T2EAL) The anveasnt ot fixed feo fnd scoeorily i pespect ol different Linds of lieenscs,
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aranted nnder these rules, shall be as follows:-

=

Tate ul secusily

sSemitl  Wind ol Livense Fate ul oozl
Pur oonss fea i M) (s
I I -1 s and Benewal) R IR AL e
i L-1 thnportySuppbenmentary Livease e L 1) 1500000 _
i e Ad the pale al 12 pzr cong of the
B, 3000 pee et armound ol Taenss
L uraliorred fre
ariol of IMFL nadd
R, 3= ey baalk Titee
o quotd of Betr,
| L-2A L i Huowal) REAT il
5 128 |1 e il
& e Faquiwatent by o L5 percent et the
i ol Mo ipal antonant of L e
Corpuning
Ludlirinie, —
L-2Dx LA il
¥ |29 sdolel Shap’ Mo fize il
0 L=k, b ol £ -5 1
{13 fone lmizls having 4 or 3 slar T LN L
ey eerfificare,
(ity fr iomods in bunicipal Corpuratisons LKL LY
ul Ludbiara, Infandbar, Aoricsier, Paliala,
Dt da and Mohals;
CHEY for hotels in ddumicipal L ueposatioes, 2 I EHE]
nthiee than thiose mentiored af (iz ) abave,
ik Seluricipul Conmrmiiieas malvdier ancas, E||'||.1_
pivi tor nddivional Giverse v bar SU55 in cie ol & slar
or 3 St clispnry
Flitels ared ons v
of e heense fog
of adhior har licensas:
I L3, LA el -3,
(il Do lovens sk poyuitataon of | 33000 wlil

one fnz or mare; and
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Bz 2TH-per 11,
ar sl lvdted guista
e AL

(i1 Feer ol T 1§00k Hil
1 L-58 0l | decase),-
fah Inchependeit | cznse D00 | 71.0KH)
iy Sapplomeniany |cease owith Lo, L-SA S il
| =50 anml 200
2 Lt S5 00RN Hil
11 L5170, -
Armualregisrstion s ot Commereial 15D Pl
plages viz Morraes prlices, baogeer bislls,
eommnily centie, Dbaranchata st
14 Lak-
{1 Covporation vitics apd sreas G2l Hng SURAA il
geithibn 3 Kol theie ouger bowlaiscs; and -
CEA iy pes of Munecipal Conpaiiess and A LT il
ul et awzas - .
14 1 -1 dEHiLHE] bt
s o 2=n
Lack Bininaan fees il [ 1 e TR
put vy
Lro i 1z L0000 per lsdrss
jicr day.
I [ e
L3 Mpcihers upto 2,000 and 275000 Hil
(i Menibers above N LA il
13 R B pie thivd al el Ml
lizense foe of e
sl Becass and
lia function
[l At e day
9 L-12% HiLHa LY
B A SO0 | [XR}
21 L 144 Arfne Tode ol 12 percenl niihe

derans nf license
 [io8
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n L1~
B T T | SEiriHui'.nLu «L.-L-_H Ly anad 2 WD AIAKE
i s Exccoding MR HiperiL S
3 1453, e
(i [l P
Ay Ll mnn LA B __I':I_L -
i iby Wakal N - Tl
3 Cikd IMFL
(Y L poratiod Asea LA il
chl Onher Lnzan .-".__rPi'u;_ a.n.:‘. o il
(2 Kzl . il
Mate: Livense fec ar ibe rae of Rz, 3075 per PL slad] be levied on Imported Foreign
Einucir,

The Stule Goverunenl reserves the right to changs nomonalaheee of various
[evies, levied wnder the Punjab bExcize Act 18914 and roicvant ules.

(21 hnmddation we the fxed license foe, as stated in subooabe (1), e Tollowine fees

shioll alzo be clurped, namely:-

ial  anextes Doense foe on Jodiom Made | oreizn Ligueer and Imiporred Fomeien
Liyor ine hading B hrands az provided wnder role 1624

thy (i) Special Developnent Fee ul e rade ol forly rupees per penof litre on
Fingals hdedimn Ligusr;

{ii] Special Development Fee at the rate of ten rupess per proal lite on
Beer anl

piiiy dpecial Developament Fee at the Tollowing rates on IMFLAFL -

EOP Range ol Hare of Special Developiment
IMELAFL {2 617} Fee T'er PL {2017-18)

ELIP uprea &l b6

ELE 65 1951 20

ETr G5 - 1 200 24

RO 201-1400 -

BP0 L-1 500 15/-

EDP | 301-2500 IR
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ERH® 25015500 HE-
LA 3501453001 S

FIIP 450 L7000 -
F 1P abweweg TG -

Epecial Develapment Fee shall be charged feam 1-144, L-2 L-3, L4, [-5,
L34, LA L-2A, L2120 Lvensees al the tume of szoe of permite, Uhe provesds of
Special Developrment Fee shall e otitiaed by he Governmene for vinious sooial selemes,

(33 The L7 aud L-T4A Beensee shall i his entive balanee quota by |0th March, 2018, I
cuae Hae leensee Teds w0 wngy pacd o Tos guoste, e wousl be regoicesd 30 deposil e
leense Fec and all ather levess onder e FExeige Aot 1913 or the Bules and Excese
Fobivs b | 540e Marchy, 2008, Ineise of noa-lifing of PRLAMFLBCer gquets froan the
L-13 -1 venl Beenses seould be dinbsle b pay Special Development Fee on Lhe
pn=F e cposta ot the sofe applicable fne PMEL, By License Feg an e applicable 1o
the dowest watepory o TMEL Brands aad Specsa) Developmenr Foe, Assessed toe Ao
Spccial Developmen oc o Reer respeetively b 130 March,

A, Indhe said eoles, el 31, the Tl ing sule shall he snbsitued, namely:-

1 Thie asdessad fee shall bo lovied oo tha falleswing eates par bulk litre - for Heer,
Wine and Ready 1o drink heverages and por proatlitie for Indian Made Foncign
Logquier, hmpovted Dorgign Lo s bucimg Baotled Do O brads and Rum,

waniely
WINDY OF LICENSES
Eind of liguor s | L2 L L6 E-3L-4, L34 LGB LA L0 1130
g€ -7 I-Band 1-44 iCariean (Mio
ann 1AL and Hore Brewend
L-& L-0, Depal), Brevery
L1 Pus
CRFF
andL-1
[TaP
Inzian Matda GAF A . - i iy 425
Forsgn Liguar
lingsoried |- arayn - s - LEF 4355 - - E Fis - 420

Lo (Bolbed in oiigern)
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Wine .1k gy W16 =i M
Iretizin Pdace Fesar
Light 35 - L T /SO . - AL A
Srong 4B - - Dan Ad- 4R T2F 425
Ceonedlicht  38- -
Canredstang S22
It Bueridobilss in ogin)
Lignt 358 425 1BE 03 42C I8 T - 42
Swong 426 43~ 1BC 035 42 4 T2k 42t
Cigdar B EOL 010 300 2R ol
e pes BL per AL par BL
hirlile
[4um = 035 1283 - -
Ciraught Biacr - Thl =
[Slrong asad Light;
Supclied o - 16F - -
e hiawesy
{l-20C}
Faady o dink - /e 25 2 ') h-
Swipels and wines 450 0L 2L 2 - 2
10 13.5% v
5 In che sid rules inomle 34, w (st line of provisa, after the word “leerses”, the
words, "excepl licenses L-1 sl E-1 (lupontd” shall be faserted.
(1N In the said rules. inorele 550 for suls rules (1) and (25, the following shall be
spisstirute, wamiely:-
“(1) The following licenses miay be granted on tixed toe by inviting upplicataens [ura

Licensise Unit, namely-

1 A Treense an Form L-2, Gor the wholesale and cetail sale of foreiga liquer, for
consimption, oftthe prromizes snd a neode ] lguaor stop i each Zong/Graup
ol Mmii..:jpﬁ,l Corporation and 'A' ciass Manictpal Committee [or sethoge
Inrtian Mage I orcign Liquorimpornted D oreign Liguor/BeeryReady 1o Drink
Feverages and Wincs shall he allowed to the licenses o be opentsd o the

trca of his Aonc'Ciroup. Uhe Heenses would be reguied oo provide neat
anel elean environment. These shops can alse he npened in a well establizhed
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deprartmentel stove or i any show roeimyd Malls, These shops ghall e in
adiliting 1 1he reeiar shaps ina Groonp and no additional lee shoukd he
chavged Teom them. The leease in Funn L-2F shatl be granted 10 these
shepg; sl

fiiv A lieense in Form | -134 Tor eetail sale of countey liquor {alse called the
Pty Modiuw B iguark borconsumption, ot the pramises

Ul Pamgjub Medinm biguor sud ndian Made §oreign Liquar vends shall be
dispused all a5 lieensing uwnits, A Liceosing Unit in urban arcas shall censist ol
e Lol A vend s oo L-2 vend under one rood: tn roral areas, a licensing unit
ity cunsist either ol w single Lo1AA vend ora L-12A vond and L-2 vead, The
Lieensing nnils shall be formed by the Collector with praer approval of The Lxeise
Commissioner. Punjak, The size ol group o zone in linsncial wone, shall be ey

unider-

i Al untcipal Corposations (Corpurstionaren. Lple Bsdl ez,
aud otter Manieipel Cormmelies A,
Motiled Ares Clunmaties and mral vends
clubsbed witis the Corporation)

Upbum prcsgs. | Manicipat Comvittocs, Magur Liprbo 185 300 vroge,
Fanehyarts nd Motified & nei Conmiioog o
shpenr connlnesren and mocl srea seods which

fivve been elubbed wall s area)

i Mmalances Lipeey B 20 opong,

I'he Hizenshig onirs on above lines skl bo faimed by Lhe Coellestors-cnm-
epuly Lxeise and Vaxativn Commissianers on the adyice of the Assistam Lxcise
anad Tasutivg Commissioners und with the approval of e Excise and Faation
Conmrizsinner. Pargal

Ehe license foe afa prowp or gong shall e the sum dogsl af the license fee,
presceibed foeenehof che wnils o ths group orzone.

I it is fonmd that thrsugh deas of tots allobmeni of groupizone remuins
pending on tited license feedquora, in that circunstances the re-allobineal of
siich -t bided prodpzang shiatl be made by inviting fresh applications and ifthe
qame remains e poniding then sealed gquotations for these groups may he
eabied by reducme e lizense tee by 3 %0 ut lxed reserve price aller giving three
dayy poblic notice. 1f this process does nof suceced then tie Govemment i
authorized Lo run (s groopizane st s vwn or throngh its represeinlive, The




=d

(AR L LA LREXTIHAL PAARCTL 2R 2000 LA
[ T B R B pe | LN

Pxcise mid Taxatine Commissiomner shatt e authaozed W ahe decision For this

|Itl|'[‘".‘.‘-:i{:'

Afler depositing e Tee s speificd wsuleonle (b olaule ih,-

1 iF suecesstul spphivant or alloltee [l w deposit the balanee armooal of

[ I
[reger b see urily,

Gy iFilere i ne oather person imu ke it ing bast: and

gy the pamber of suceessful alloees are less tham e pumber of units or
sonied in tha paiticolar wres, the provedure, as given i the Ferapning
paragripl, shall ke Tolbed:
~PROVIDEDF THAT the Excise and Taxation Commissiones N allow
Lmtitinn of GeowpdZones i a particskae arca (difheuls suttioms] of a sive
cxceeding the finaucial limis preserihed above with prior approval elthe
Finaneial Commissiower { Tasation] Bx- Post Facte approval althe Cabinel
stutl | be ohianed,

Ir adee mqried oubes: mernle 3o-

tan Torsubeenle (20, e (limaing sub- e shiall b snbsiute], parncty -

(23 Tl applicatian foeon for the grant of Bguer vends shull be available in the
alfice af the Assistant Cxcise and Taxaton Cnmiasaioner (hereinafier
peferre 1o s ACTO, In-churse of the district, The appluarion Formis cin
b he dosvrdradad from e website o the depariment [Roans: el o).
In additivn, theae application farmts shill atso be svailalie in varoos hank
hranches gutharized by e depariment for recespl of applicalion farms.
The applicast can subimit s apphcation tor any Ligensing Unit'Ceeanpe
Fone of sy district in awy of the hank branches. Fhe cast af ppplication
formes slall beoas wnder!

(YA loeusing onitaor grog ol uits il 5. 30, k-
License fee upio B 10 crore
i A zanedgroep ol units of Liceose fec T, 5 L
lrnm Hs, [0 greie to s 3 crore
i) A zanedpronp of noils ol Lifee R, | 4300 CHNER-
phove Ha. 3 cnove
e fee shall mol be refoadable or adjnstable. |F the fiest o any

qubsequent allowment procedure i@ canceilod by the deparligent ar, any
application form i rejected by the departimeat being mvalid and nol put 13
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{e)

L)

(i

(i)

draw of lats, then the amownt of application lec shall be refunded o the

eoncermed applicon, atier deducting tw thion zand rupecs per npplicatian

ws processing e, O of The waeal pruceeds from the sale of application

Fenens, Tty percent shull bedeposited in the Development Fund aanatiluted

widder the Pl Developmeat Fund A, 2034 FPurialyAct N 1ot 200 5)
Ehe application fosms shall be sevially mupbared ul thiree places.

. The apphication fremi o theslip or draw of lots and on the receipt,

asaned b he appiicaal,”

el mibe b At e e, the folbow g shalk be wlded, namedy

wA fee aof pupees | 000 shall be charged by the Gank fur processing the

application”

ot subs rule (650 the Lelluwisg shall he subsringesd, ey =

"Gy Uhe grant of heenses L-H1A wndd 12 shall be made out of those
applicarions. which may be Tond 1o he camnplers meall respects. D case,
thies pinzher ol spplications fora feeasing anat is mnee thn i, the alluatrent
shail e made by a ey af loes, This wounld entl o draws, one tir
aneeesaiul allote and atbier for allotmeent of zone, Uihce an applicant is
declared sroeeasiul, u deaw for allotting a zone 1o him wouid be milc

st sy

A suceestil applicant shatl be reguived 10 puy allotment fee iminaditely
on e drate ol iis lor which shiall be ar e rute of 2% of the licesse fee i
Cogparation wreas, trhan and ruml aveas. Fhis payment mdy be snadde: by
cash or through demand drall, bankes's chegue, pay nrder i other pre

peaid Hak mstiamenes
Vo sniiseratbessd 143, ¢ 13 and {163, the fnllowving seb-miles shat be sulbstimued.
THIHTU R

iy A suecessfilapplivamt shas! have W depasit tachee pertent af the
liconse Toe fixed fora lcensing unitizonc!mroup s security. The ullotmont
tee chargid shall be sdpestel wards the twelve percent seuprity, which
shinll be gecrvered m e [ollewing munmer:-

Five percent seourity within 8 hoors of the deaw of luts (inzluding 2%
ullotment foe)

Seyen pefeont security by 31at March 2007 | the Boensee shall have e
optine 1o doposie e reguined soven perceal security i e parts .o fve
prrcent seeurity upte 174,201 7 gl remacning twu percent scearily uplo
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b 20 it e approval ol Depaty Excise and Faxatun Commissioner,
Tueharpe of the Dhivisina. fovthis he shali be linble o pay mieres i | 5%
tin e calenlated on daily basis)y The amouutl of 2% seeurite shall be
aeljusted in the vear 20017 18 @ bast months of January, Febroary wnd
et 2008, A successTul applicant shsdl ke reguived o open his vend oo or
belare 1ath Aprit 2017 In ease he fails v dn so. the Assistan tciae anid
Mscat icn Commmissioner oF1he digirict coneemed may gxtend rhi period up
L 200h Mo 2017 on payasent of lole fee of rpees 25000~ i Coirpa ration
strcats s pupees 1O i othier wicas. This provision shall nnt heappicable
i the apening of modei shap.

Afler deducting the wmount of vl per cent seenrity, the licensee i3
pegpuired fa pay the ressining license Tee, in ning nstallments e aine per
cant cach un the month of April, Muy and Joac, wn per cent vach in the
wonth ot duly, Aueust, Seprember, Ovtober and Movember and ¢ leven per
conl in e onth of | ecember. Each monthiy installment s payable by the
clowe ol st working day of each momh. In cuse of ket payment of any
st e a i tlerest a1 the wate of oue ad 4 hall pec ceal, permanihy o
b salculated an daily bases, shall be charged woaddition oo the amuoonl al
penalty. ik entive license lee for the month s nol paid by fhe ritteenth
devy of the et o, the hense shall he deemed fo lave been snspended
el vencdistshall stand chosed. Tl suspenzion ol te leense shallbe revabed
pdy afler making pavment ol the balanee of the mstalbuents slongwith
tereat and penalty, [ no pavanent s made the suspended license stall he
cince e npta 30th ot the wonth and thereafier re-allodment process shall
be started a5 per low, foocase ol special circumsrances; iF comcerned
Deépary Fucise and Taxution Commussivner considers that Govermment
sevenne is seeored, he ey oxtend the abeve validicy uple 12 deres weith
penalny wnd mierest nstesd of elosing or re-allotmeng ofvends. Al Lhe Lune
af applying for quots of PMLMEL snd Beerexcliding, Winc and Ready
o Drinke Boverages (KT, a lisenses will be required o pay the lisense
fee inslulimert G P8I, for IMPL and Do Beer &1 the e of ssie of
permats, This amenar shall be adjusted fowards monthly instullment ofkis
lhoense fos, s enrionocd above,

e amonnt of teelve per cenl secudity shall be sdjustoble lswands the
licanse foo and therenfler, e remaining amcunl of eense foe ic. cighty
einhi porcens wonld be deposited. The permits of P'ML, IMEL and Begr

wenild he issned afler depositing the propurtionale license fec fo he
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cxleulated ot a rule Rs307 pet prawst Tive lor ML, Rs 218 por proot
Lo T PAIL and B 300 per btk litee Tor Boer, However, this conilion
Sl oot he applicable in cuse ol permie far wine and ready to drink
heverges.",

i ssubeeru e g 20 b the Sigwics e whertver soodrrisg, fie lignes
stk ] T shall e substitnted.

7 sitbevnle £ 314, G gl eaasting prosdan, For (he Naees 20067, Lhe Hgures

=] 77 s sl e subEituked,
Fror subsribie {38, e fallowing sub-ru e shiall be substituled, Ramely:-

+(3%) () Fluedy pee cent ol the trstal guote of PML shall be litted by &
[ -1 lieenaee from L-1 0 rl kel of the distillers mid & distillery wopipe fLie.
apeiilied and aiineuted 15 him by the Tixicise Lomimigsiongr and he renining
sevenry per cond ol fhiec said goote. mivy be Vilkeek b dyinn From any distillecy
af Tis chodee. In case of open quota distillers shll be allowed o Fix-their
PG o 5 e over a o absove the EDP afthe fixed quaota. Any manggeroet
of the distallery that opes. e his shall infunn the Excise and Fasation
Unnimissiones epmeding ieir increised aics oo Zally of Masch, 2017,
Tl oo shall comant same tiranghoul the year, Thee GEH shall o b
chanped by e distiilesics cluwinge the curpency ul the financial sear The
hecises shall i s atfoled quitaof PMLIMEL gquarer wise s wnder-

(£ Ul pita Lhe i ol §st Qlnurled - 2

b Lipho the enid of 2nd Clurter Mg

i Lbptes thee gnedal did Lhcler = TERG

iy Bl B3 20 1R - U

[he licenses shatl i his alloed quota of Beer guarter wise A%

Lenders-

(i Lhpter el o st Cninrter 25%

(i Uipta thieenil of 2nd Chaarter - 53

{2 Llsste (ke gnckal Jacl Chaurier —

Wy Upe 1003 20TE _ L1

¢anly tleat guta shall be freated as lifted ainingt whicl exeise pass
lizgss e iseved, i case, the leensce fails (o 1itk his Aaed guols of PAL
IMEL and Deer at the end of sy quarter (hen peeiiies For sy type of
ety [ Indian Made Torcign Liguor andd Bacr Tor Lhe next guaies
alall not b igsaed B im.
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(i dhe leensees havong -2 vends allazhed o thair units may be
siven e aptron L convert ten percent of the guor af Pumgalt: Mediom
Liguér 1o bdinn Mude Toreggn Liguor snhjeer tathe Following
conelifims

ity thisoption may be excreised ondy inrespect of own reaistered hrinds
al lardéin Made | ogeigm Liguorol the distillerics. subjoet m the condilion
Uizt the Lx=distifiery Price (EDP) orsuch lndi Mude Foneign 1 igane
iz et e e T L2000 per cases

G the tubal conversian atlowed snder this provisica forany sigle dissillery
sl neit hee mowe thian TRD e PR

il e Exten Bicense Fee on suely conversion shall be chireed st halfthe
cie spphicable 1o e brands of BEL 200 be lifsd However, uther
fervies shublhive 10 he charged as applicable va IMTL:

10¥] s apricon shigl] ool be avinleble w Licongees whio bave ondy - 144

venddvends in their licensing noirs; il

vd o the eoibve i Groan PREL i B shall only be Tom the open 7054
bt ol PRAL. which muy be liltod fenmeany of the 122 [uensee who
are pesduding e van repistered IMFL Bbrands:

“Pevsdched that the guota Tog adiztilbery mepape line shall be applicable
eiily an thode cases whaee a Fatter ol linlenl has been aranted for
clistillers andd i Bonding plant, sl not Fora boatling glast abooe, snd Lhe
wearrl g the distillery iz completesd o the extent of 73 per cent. Phis
Frciity shall be weailableoagpy tora maxinue period ol six monthe ortill
a peoper O-2 License s obtained, whichever is earlier. &1 the expiry
o peviod ol sixomonths: 1Pa 13-2 Heense is not issued in faovour of the
distiller, the facibmy orallocation of Tixed guots and the open quota,

ahad T weillidvioeen weithout isaning amy motice. ™,
fn}d  torsuberule 390 the fallowing shiatl be substituted. numebyv-

VEEA lcensee shalt alse be albowed 1o [ additivssl quata upto 0%, of
Ve bixgie gpeeodis ol Pumjah Medinm Liguor, hadian Muade Toreegn | iquar
and Beer, i e bas fifted the entire allotted guola of PML, IMFL and
Heer and has paid full eense Tee for the year The sdditional guots of
PML shiad] be wvailable on payment of hall the vule ofthe license foe
and alFother levies.".
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ihj fow sub-rule {47, the fobtimwing sub-ride sholl be substitued, namey-

44y Regarding carviet Torwand guota’stock. lieensee cam take earned

Furwited quotassrock i gddirion v the quata of the next yeer. In this

cusc he shull be required fo pay the differonrial amount between the

liessi toe in the current vear sm license fes e previows year, b

case Lhere 45 any inencase whe levics viz bpecial Developmént Fee,

esten license Fee, permit fee and depastment development cess on

PrALLIRL L then, beshall Beaequived o pay that increase whso. Fhe

lcenses shall pay this merease upro 3 s May withool interest aned

alier thie le shall bave topay intcecst ar the rte of 1.5% per munth.

The lubeds far the beand atfeary forward quota shall not be reguired

new wppravil agasi, [ case licensgs i unable o gsl worbe al has

existing phive, he shall be ulivwed to take quaora 1o his pew place - n

case he docs notged work ot any plaaee in e Ss, hestiall beallowed

i branster carried fneward queota’seock so the nesw licensss widls the

jrrinr permssion of the Collecior. The leensee shall give imformation

ol Hin wnan kb earry foeweard gquote b Assestanl Excize andg Tasarian
Cormmissionerol s disemet apio 5 Eel Manzh,".

% Tncthesaid rules, Gor rude 36-A, the following, shall be substitited, namely:-
A, Sale price. Leenss fee and gquots of PMC LML and Beer,
L1 The Pongab Medimn Liguor of 50 degees, RumhGindwhisky of (5 degree and
fa dearree shnlbbe allrwed (o e sold al PML vends,

{21 Foe nemimune retarl sale price innespect ol Pungal Medim Liquaor 50 degroe.

()

L

Grio. Typeaf ligues Blinimuim Retall ssle rales
iZuan int Mip

1 PML 50 degree excepl araas at 7500 5300  66.00
Sr Mo 2 helow

2 PML &40 degree far Ludhiana, Jalandhar, 186.00 £, 00 aL Ok
Matfiala and Amiritzar distncls

3 RumiSriNWinsky 65 degree except R H 1250 00
areds al S Mo, 4 below ;

4 RumfGin/Whisky 55 degres for Ludbaana, 240.00 134000 a.00

Jalandhar, Patiakaand J\rnl_'lisar d_igr_i-:ts.
FMI. Fadegres 2R5.00 143000 5000

o
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i.';--fl--.:"i.] TI:_ triclisin B ade Forcign Liguaoedmpomed Voverze Liguor, we be seldd i the
State of Pungab, shall be classified on the Basis-of Ex-Distillery Price (EDE}
e with exer lcense fee, specificd agninst each, aumely:-

Surial EDF runge ¢ IMFPLSICL Faiie o extra license fee {ELEF)
'.:'-.'.n‘\-_ LR Vs L, | i_l | g P M "
| EO gpro o 20 S~
2 LA i | Lo 920 $h-
3 LOHM 951 - 200 | G-
d B -1400 T
& DM 140]-15m .-
i I:_F_EIJLI“Till 251 = a1!
i P 2o |- B0 | 1= i
BT 5 50 =1 5 __Ill
o 8 R B Bt R B 2N —
1 F22P whiwee 700G 260

bl The st hoemse fee an lndion Mode Foreign Liguor, Impontied Forsign Liguor
ncluding Botthed o Crrigen brands, shall be charged ol -1 stapedieat stage of
unpeert b the other Heensces, Such, leve shall got be cherped, it this levy has
Hready begst piil m the Stde of Punjah.

() Mo retel sule price band of Indian Made Forcinn | iguos lmpored Foreign
Faggron® Tovs Ot (T30MLY, Pint (37T3MLY and Nip (I80MLYE shall as under,
aanely-

BroNo. LD ranpe per cokes T m-.i;';f-i-lninj]-._l I rirles
] 2 3

T ['int Nip
| G171k WES iy
i 01 -Bog 15K i8] U
I B01-5 7 0%
1 9pL-H0g 1] 7 105
3 JOT- 1106 R 208 107
i 1011200 417 112 I
7 P2k -1 5040 13K 224 I35
¥ DR T I
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Y EHAE RIhY 413 242
I W12 il 330 277 12
i ::'-{H- T i} 325 15
2 TRLH| -2 HThH 140 |73
L) 200300 Mn&s AR ]
i 30M7-5 100 Tl 353 16
3 400141600 230 HE 1
L SH0L-3 10 TR i3 i TG0
i RRRER T _ | A3 5 Ty
I 1661 11100 | RO e 458
L ZEHEW -2 I ] [-Ha 3 wln
Phe Minimnn Betail Sate Rarcs shall be fixed by the Excine and ‘| axation
Conmiissinner Tor cach brand an the ine ol label ApprovalRegistrafion
Flus nirimun netail sale prive of thuse categories, which lisve mel been covwered
b o tzkide shath be Gaed en the bazis ol e ahove formubi. [Lshall be mandatory
i the liceiace w dispiay the nes of the brands on i beard on Iis vond. The Fxcise
Cenminnissioner. Pungal sy psee acoctions from e totime G any oller brands w
bedisplayed as perrequererment. [Ral sny stage LD of sy brand changes its mindom
relai! 51l prive, sasit ibso be chanped as per e fermule Minimien veliil sal: price
i s i fTenvnt sive ol boteicmlainer, oher than these mentioned above, shall be fised
pruprrsianate o their volunies based va the minin and meaimmm reit sabe price
Sed for TS0l 375 il and 180 ml by the Cxgise Commissioner, Pujaly.
P43 The minuuow eerail sale price of Beer per bertle ol 650 RL gt Lo 114 and L-2 vends
shall b ns undor:-
SrMa. Ea-Dyewery Price Range pliniminm Bt Salke
pET Lase Raties of bottle {rupees]
[ Ripnds having =8 F of less than £
[Ls. 5080 per case 4 1aght Heer)
2 Risands having ERP of less o |24

R, 060 percaseSiong Beer )
Note: The retail safe price of ot sepmients shull be fixed by the Excise mul
Taxation Conmissinaer ul the time nf Lobel registration,

St retail sale price of Can beer shall be lixed & the Lime of Tegistration of

Brands by (e Lreise Conanissioner, Punjalby
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Ve iusend thie fnacase a Hoensee s osnd goilty of selling the liguer a comevention

of b pedees Taed as mentiwaed o subepales (2305000 heshall s liable for the

T otz s iown, et -

Fors el Ty Peaalie oF Ral Thie e

For 2o ulTence Penalty of e Ten b and

Focard or subscguent ndffences Suspessional e lesnse ol licensing uniiar

13

|

(R}

PFEHpe aF Fone o e el

Mlasimnm veriel sale price of IMEL o be supplied st marringe palazes shall be
el b the Exvese Commissionzr, Pusjih. 1 shall he mandatory foo the licenses
il 1 sel] Dt bie served in marsiage pakaces on e rates more tan those
Pimsad b thie Cse Commussioner:

Prowiled thatl 0 case a livensee is found: guily of seilive 1he liguaor m
enntrdvenrion of the wice [xed thes a penalty of Rupees One Lac shall be
i prace apan iy, T case ol repeaied viodaton, the penalty zhall bedanble ile
dmerunt ieposed dunne the prevaces vinlation and on vialation for the thind time,
his ved shald be eloscd for ane manth.

[Fany charpe i price of liguar lakes place ducing the veer, die todmplemimtalion
b Croonds o Service Tax (ST spsten, theen, e imintinum reteil sale price of
Dcguicr iy b clinged scoordingly,

The value of oue licensing unit i rermng of ficense fee shall be upto Fear handred
Lac rupees. The fee of morc than ome geoupy zones in Carporstion and ofher
urlas argd o Magar Punchayarsball be kopt the same, os far as possible, with a
vavitlion uf len pereent. The queta ol PML shall be 870 acs proat fitre aad (hal
ol [T L shall be 280 bnes proad ditre and fhatof Beer shall be 330 lacs bukk lirre,
Canned Reer shall be micluded m the guora ot Beer

A snesali] alleles shall pet the vend premizes appiover] belore actually operasing,
the vand. Appeoval shall be accorded mutamaticatly in vespect ol the vend where
aoeend 13 functioning Jursng the year 2006-17, For any elher place the approval
ul Lhe degartment shall be reguired before a licenace i o operare e vesd. L-2
vomids shall he allowed 1o be operated in the premises of the L-14A vend only
nnd ped under a separiis roul (except Tor Madel Shops ), ln urban aceas, whero
Usere are no monies, licensee shull be allowed to apen vead atany place. Whers
tere o 2oncs, the anmber of vends shull be fixcd and liconsee can open vend
i the sren of his allomed zone only. ln Reral aeen, the veads shall be afiowsd o
wpen aathe basis of revetue limit ol the village. The site of liguor vends whick
are covercd by the crdes passed by conrts shall nar be approved ou the basis of
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the abuse peovizion, The licensee shabl be bownd 1 abey the arlers passed by
ghe Fonr'ble Tagh ConrtSupreme Comt.

Mo sheaaliunmthorieed branch orvemd shall be allowed L be opened amywhere
i the Srae. [ lisensed opens illegabunauthovized heanch or vend, sirie] aciion
shall be teken by the Deparlment by way of inmediately closine his illezal
untithiorigzd vemland alsa bis appeoseed vend farn perionl of atleast one momb,™.

I (s sanard vseles, imrude 37000, foeonditon YL, Torthe gxisting provsa, e Rollowing
shall he substitaled, namely:-

" Provided thar the sducational institarion shoubd be recopnized and the
veligios ace should either he registered or vecoanized. 1 any new Lecognired
sdvcational of vepistered recopnized religous place opens during Ll weir, Lhen,
thiz condition, i espeet o sucl nstiationplace, shall be considerad in the nexe
[sinam i | e = A

aiter condiricn 9= 13, te follow g condition shabl be added, namely =~

" The lieenses shall e bownd tocomply with (he judgment duted 15,12 2006

prassed by the o ble Sepreme Coortof Dadia in Civil Appeal No. 1216412164

Al 2006 {Arising out ol SLE 145114913 o 20133, wherein following dircetioms

e st -

iy Al stules asel uinion tareitories shull Sortleiilvesse and desist o granbing
Ticenses for the aule ol oo aleni naticna and state lnghsys

(it Tl peahibitacn contaanzd i O abovs shall exlend woaid inclode sirctehes
wb sueh highweays which Tell within the limds of o municipal eorperation,
city. lawn o laeal sithoraty:

iy The existing licenses which hava aleady been ronssed prioe o the daie af’
s e ®hall conlioae until the term ol e Heense esopigs but oo faoe
Ty | Aprdl 207

(i) i sionaes and stheedmsnenns afthe svailabitioe ofHguor stall be prohihed
antlexisting toves removed Barthwith both oo natwonael and state highways;

) Mo shog Gor e saleof lguar shell b (i) visible frooea sarional or siale
gy fii}directly accessible tiem a nasional or staie highwoay and (i)
sityated within a cistance o 300 metres of (he auter cidpe ol the national v
stiste Iriglwiee on nf a service lane along the gl

Peid Al Srares and Linion territories are moudated (o strictly eaforoe the wbove
difeerions, Tha Chief Yecrctaries tnd Disectors Geneml of Palice shull
within ane month chadk ool a plan for enforcement in ennsultaton with the
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L)

{ii)

it revenue and home depaciments, Responsibility shall be assipued

Tt el de T er Lol lectors. and :‘:.I_||'_II:|_'.rII|'\..'I'II.1li'."|'|'::. ol Police and othcr

compeien aiitharilies. -|'_"|_'||H|'|'|1;'|_|1q_'|: shiphh b sirictiy noe itnsci h_':.' l'.'k'l”iil.l__’_ [0e

Barhnightly repaortzon aetaon taken
Liz e sadid vuiles, Ga vode 38.-

i speial cornditifmd |3,

() farexisting el ), e following clause shall be substibuied, namely:-
Miag 1T lcense shilt be pranted oaby G the poerson i cempany having el
frade (L2 Dicense) ol aliesst one grougyTone m coneerncd revenue disiice.
Chis leense shall be prmed i the same name und style of the truele as of {he
1.2 Bacense,

Tl liecnsee stall sedl freian ligeo, whitlesabe orsetal, o ded e otherwise,
anly 1 g persan holding eense inform L1 120a0 the sime revenue district,
L-2A ifiecr onlvl, L34, L=, Lobd, -5 L2 L-f, 1-7, -8 L-thF- Ik,
Lot A fiF s authereed By the Collecton Frr the purchase of Tadian Made Forogn
E i ul the steengrival S0 degeees undar provt) 1. 11, L-12, 1 TRALE-T2D or
Lo 76 ar dova ligensee in iy State, and be shall pol sell wn-boltled Tiguar o any
Felil vendor, whe is not licensed e sell for consmnption on his prenses. aid he
shull well botited tiquor only in sealed and capsuled homles. However, it -2 hoenses
dnas nol pet ligeoral any purticular brasd in bis disiict or the reqiised quaentily
o thisd brand is fe avuitalile in s distiet ten he can oblain peamits for purchase
ol liguor from any 11 Sicenses inrhe Stale with prior approval of the concerned
Breputy Fxeise and Taation Comnussioner™ wned
G existing alanse (), the foflowing cluuse shall he substiluted, samely=-

My The bvensee shall purchuse Indian Made Foreipn Liguor, bnpoited Farcign
Liguar, Beer, Wine and Ready i Driok Beveriges (halian and Impurted pductly
fronn sanutacturing uhits of e Siale (Distileny, Brewery o Betling Plant
licensees af 1he Stared. Licensee can franstce Hguor from one 11 wanother

1-1 o puyinent ol preseribed penoil fee.”

ulier specast comdition (1), 1he following special condition shall be inseried, namely -

“{ |- snpplementary license in Form L=E {Impor for tie additional Whole silbe o

rotail vend of Todian Made Foreign Liquar, Impored Forelpn Laguor, Beer, Wine and
Readdy to Lirnk Beverapes tn the Lade,

Fhis Ficense shall bein addition o L-1 lisense, This loense steall be granted only 1o
L-1 Liconses.
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Tho snal hesnse Foc Tor dhiis Tiovase shafl b2 13 lag topees. 19 his ficense is
sraitled dwrmg the vede v any meath, the beensee shall pay heense fee o Ka 13 laes
for the same.

The heewses shudl be anharized ro puschase lguor rem ouestde State and Custein
Bonded Wirelinuse,

b specis eondition (1A, the Telhnwing sl be substituted. numely:--

"TE=A) Adicense w Form |- | ACFLY, B- DA (IO, L1 A CBEER &L shall be gimilled.
Himwvever, te icensees -FA IMEFLY, E-1TA TBICD, L-1A TBEER) shall reroes back
rhe stack fow the year 200 6- 17, 10 the eospactive manufacisring companies. "

speecial aomedition {1130, slall be vmeed |

I apecinl enndificn WOC, forclose (e, the Gallovwing, o lanse shal | sabstiluted, nameby: -
e ) e e wsee shiall sell Reer maaufaetieced fn livs meros breweery or hreseery pul
Tur consunspting i langes on the premises. He shabl ool be allowed Lo sell Deer ol F
thi prentiscs "

i s ial condision 15,

{0 e exiating claree (ek, Do e wordls "ropees tveniy seven gogsad and five
srgred ", e words pecs 1ty thausend” shall be subsritted: aod

f6y e chanse o), the following clunse shell be added. namely -

“ipd Didensec shall stall CCTY Canraon e prenuses, The cxpendimre on tls

aceoyn shall e bore by the liecnses, "

AMURAG AGARWAL,
Pl Comimissioner Tasnlion,
Covvernmeod of Pyl
Dacparmmem of Eacise and Taxation
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